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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAL

Original Application No.08 of 2021 (SZ)

Meenava Thanthai K.R.Selvaraj
Kumar, Meenavar Nala Sangam,
Rep by its President,
M.R. Thiyagarajan
...Applicant

-Vs-

1. State of Tamil Nadu
Through the Chief Secretary,
Government of Tamil Nadu, Secretariat,
Chennai — 600 009
Ph: 2567 1555,
email: cs@tn.gov.in

2. The Tamil Nadu Pollution Control Board,
Rep. by its Chairman
76, Mount Salai, Guindy,
Chennai — 600 032.

3. Tamil Nadu State Environment Impact Assessment Authority
Through the Chairman,
3" Floor, Panagal Maaligai,
No.1, Jeenis Road, Saidapet,
Chennai — 600 015.

4. M/s. Velammal Educational Trust
(Hospital and Medical College)
Through the Chairman,
Velammal Village,

Madurai — Tuticorin Ring Road,
Anuppanadi, Madurai — 600 009

...Respondents
REPORT FILED ON BEHALF OF THE 2™ RESPONDENT
TAMIL NADU POLLUTION CONTROL BOARD

I, R.Sarasavani, D/o. J. Raghavan, Hindu, aged about 58 years, having my
office at No. 76, Mount Salai, Guindy, Chennai -600032, do hereby solemnly
affirm and sincerely state as follows:-

1. 1 am the Joint Chief Environmental Engineer, Tamil Nadu Pollution

Control Board, Chennai and I am filing this Report on behalf of the 2" Respondent
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Tamil Nadu Pollution Control Board and as such I am well acquainted with the
facts of the case as per records.

2. It is respectfully submitted that the Hon’ble Tribunal in its order
dt.16.03.2023 directed inter alia as follows:

“Para 5: It appears that even the said case was initiated only after the
above original application was filed before this Tribunal. The regulators viz., the
State Government, State Pollution Control Board and SEIAA are aware of these
facts and have not taken any steps to inspect or have a check. It is not only the
project proponent who has violated, but the officials concerned by their inaction
have contributed to such violations and they are also equally responsible. Let the
authorities file a report on the said line also”.

3. It is respectfully submitted that, the 4™ respondent unit of M/s Velammal
Medical College and Research Institute Hospital located at S.F.No.61/1,61/2 etc,
Anuppanadi Village, Madurai South Taluk, Madurai District has applied for
consent to operate through offline on 02.01.2014 and the same was returned for
additional particular. Further the Board has issued show cause notice to the unit on
13.02.2014 since the unit constructed and commissioned the hospital without
obtaining consent of the Board. The copy of show cause notice dt.13.02.2014 is
submitted herewith as Annexure- I

4. It is respectfully submitted that the State Level Environment Impact
Assessment Authority (TNSEIAA), Tamil Nadu, accorded Environmental
Clearance vide Lr.No.SEIAA/TN/F.518/ EC/8(a)/143/2012 Dated17.04.2013 for
the unit’s project at Anuppanadi village, comprising of the Hospital Main Block to
accommodate 900 beds, Institute Block, Animal House building, Mortuary
building, Workshop, Dining & Kitchen, Staff quarters, Boys Hostel, Girls Hostel,
Library building having overall build-up area of 1,43,163.015M” in 151605.36M>
plot area. The 3™ respondent TN-SEIAA requested the Environment & Forest
Department, Government of Tamil Nadu to initiate action against M/s. Velammal
Educational Trust by invoking powers under Section 19 of the Environmenf
(Protection) Act, 1986 vide Lr. No. SEIAA-TN/F.518/2012 dated 20.02.2013 as
the proponent had made substantial progress in the construction of the project

without obtaining prior Environmental Clearance as it mandated under EIA

Notification 2006.
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In this regard, the Government of Tamil Nadu, Environment & Forest
Department vide letter no.5117/EC-3/2013-1 dated 01.04.2013 directed the Tamil
Nadu Pollution Control Board to take legal action against M/s. Velammal
Educational Trust for having commenced the construction work without obtaining
prior Environmental Clearance. Hence, the TNPC Board has issued show cause
notice to the unit of M/s. Velammal Educational Trust vide proceeding dated
13.02.2014 as to why the prosecution should not be launched by filing a complaint
as per the powers conferred under section 19(a) of the Environment (Protection )
Act, 1986 and offence committed in violation of the provisions of the
Environmental Impact Assessment Notification, 2006 .

In the meantime, based on the resubmission of the application by the unit on
23.07.2016, the hospital was inspected on 27.07.2016 and Inspection Report for
the issue of CTO was submitted to the Board vide IR
No.F.0895MDU/RL/DEE/MDU/2016 dated 16.08.2016 and the same was returned
by the Board. Meanwhile, the unit M/s.Velammal Medical College and Research
Institute a 900 bedded Hospital with Medical College has applied for Consent to
Operate-Direct through online on 19.04.2016 and resubmitted their application
again on 18.04.2017.

Thereafter, the unit simply resubmitted the online application so many times
even without furnishing the Environmental Clearance by incorporating the
additional areas constructed by them or relevant amendments.

5. It is further submitted that, show cause notices were issued to the unit
under the provision of Water (P&CP) Act 1974 as amended and the Air (P&CP)
Act 1981 vide O/o. DEE, TNPCB, Madurai proceeding dated 19.03.2020 (The
copy of show cause notice is submitted herewith as Annexure- II) in view of the
following violations noticed during inspection of the unit on 13.03.2020

i. The unit was under operation without obtaining consent of the

Board as required under section 25 of the Water (P&CP) Act 1974 as

amended and section 21 the Air (P&CP) Act 1981.

ii. The unit has not obtained authorization as required the Bio Medical

Waste Management Rules 2016.

iii. The Sewage Treatment Plant I & II were not under operation
except aeration tank.

iv. Disposal of partly treated effluent in the adjacent areas.og/(
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v. Effluent Treatment Plant provided for the laundry has not been
operated and maintained by the unit.

vi. The solid waste was found to be dumped in the open yard without
proper segregation.

vii. The unit has not obtained Authorization under the Hazardous and
other Waste Management Rules.

viii. Trade effluent from the hospital has not been collected and

treated in the treatment plant.

The unit has also been addressed to furnish certain additional details
including the copy of the amendment or clarification obtained if any for the
additional built-up area from the State Level Environment Impact Assessment
Authority vide DEE, TNPCB, Madurai letter dated 17.04.2020.(The copy of the
DEE letter is submitted herewith as Annexure-III). The unit has furnished their
reply for the show cause notice on 20.05.2020. (The copy of the unit’s reply is

submitted herewith as Annexure- IV)

6. It is further submitted that the unit was again inspected on 05.06.2020 & |
04.07.2020 and the following violations were noticed during inspection of the unit

with respect to the Environmental Clearance:

i. Buildings and other infrastructure facilities established by the unit at
present is enlisted in Annexure- V. Though the unit has been permitted for
built-up area of 1,43,163.015m” in the Environmental Clearance, the
constructed built-up area covers171184.67m”.

ii. In addition to that the unit has constructed a nursing block building
within the hospital premises and its built-up area has not been furnished so
far. Further such information has not been included in the application
seeking consent of the Board. Further the corresponding SF numbers has not
been furnished by the applicant.

i1l. The unit has constructed and commissioned one laundry building
and the built-up area and its corresponding SF Numbers has also not been

included in the application form seeking consent of the Board.
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7. It is further submitted that, in the meantime, the Hon’ble National Green
Tribunal (Southern Zone) in its order dated 17.09.2021 stated that the TNPCB
have assessed the Environmental Compensation to the tune of Rs.86,62,500/- and
issued show cause notice as to why this amount should not be imposed by the
proceeding dated 20.07.2021.The wunit has remitted the Environmental
Compensation amount of Rs. Rs.86,62,500/- on 30.09.2021 as per the said NGT
(SZ) orders.

8. It is respectfully submitted that the Health Care Facility has applied for
Environmental Clearance to the Tamil Nadu State Environment Impact
Assessment Authority and it has observed that the proponent has made substantial
progress in the construction of the project without obtaining prior Environmental
Clearance as mandated under Environment Impact Assessment Notification, 2006
and hence the same has been considered as violation under the provisions of

Environment (Protection), Act 1986.

In this regard, credible action under the section 19 of Environment
(Protection) Act, 1986 was initiated against the Health Care Facility based on the
Government Order vide letter No. 5117/EC3/2013-1 dated: 01/04/2013 and
Criminal case was filed in the Judicial Magistrate Court, Madurai in Criminal Case
No0.2503/2022. The Hon’ble Court vide order its dated 12.07.2022 imposed a
penalty of Rs.20,000/- and disposed the case.

9. It is respectfully submitted that the Hon’ble NGT in its order dated
19.01.2023 has directed as follows:

“Para 2. The objection of the learned counsel for the applicant is that
the environmental compensation arrived at by the Joint Committee is only
up to a particular date and the project proponent is continuing to violate

and that also should be taken into account.

Para 3. So, the Tamil Nadu Pollution Control Board is directed to
make note of the same and appropriately take action as per law. The Tamil
Nadu Pollution Control Board is also directed to furnish a report regarding

the action taken and action to be taken’. ; z ,
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10. It is further submitted that, the respondent unit was inspected on
13.02.2023. During inspection, Sewage Treatment Plants were in operation.
Treated sewage is partly utilized for Heating, Ventilation and Air Conditioning
System and remaining is utilized for gardening purpose within the Health Care
Facility campus. It is ascertained that Bio Medical Waste is disposed through
Common Bio Medical Waste Treatment and Disposal Facility
M/s. Resustainablility Health Care Solutions Limited, UnduruniKidakulam
Village, Thiruchuli Taluk, Virudhunagar District.

In compliance of the above said order dated 19.01.2023, the Board has issued
Show Cause Notice to the unit under section 5 of the Environment (Protection)
Act, 1986 for the violations of the provisions of the Bio Medical Waste
Management Rules, 2016 for the further period from 17.06.2021 to 14.03.2023 as
to why the Board shall not levy the environmental compensation of Rs.35,77,500 /-
vide Board proceeding dated 10.04.2023.(The copy of the Proceeding
dt.10.04.2023 is submitted herewith as Annexure- VI)

11. It is further submitted that the operation of sewage treatment plants
provided in this respondent unit and disposal of Bio Medical Waste from this unit
are being monitored continuously by the TNPC Board.

Under the above circumstances, it is humbly prayed that this Hon’ble
National Green Tribunal may be pleased to pass such further or other orders as this

Hon’ble Tribunal may deem fit and proper in the facts and circumstances of this

case and thus render justice. z é
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BEFORE ME

VERIFICATION

I, R. Sarasavani, D/o. J. Raghavan, working as Joint Chief Environmental

Engineer, Tamil Nadu Pollution Control Board, Chennai, do hereby verify that the

contents of above report are true to the best of my knowledge through records.
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Proc.No:- F.’1821/RL/MVDU SOUTH/DEE/MDU/2014 Dated:-

13.02.2014

Sub:- TNPCB- MIS.VELAMMAL EDUCATION

College Hospital & Research Institute

TRUST, Velammal Medical
Madurai District —

. Anuppanadi, Madurai South Taluk,
violation of the provisions of the EIA Notification,
2006 for an offence under section 15(1) read with Section 16(1) and punishable

under Section 15(1) of the Environment (Protection )Act, 1986 — Prosecution under
Section 19(a) of the Environment (

Protection) Act, 1986 — Show Cause
Notice — Issued.

Ref:- 1. The Environment (Protection)Act, 1986, as amended.
2. The Environmental Impact Ass

essment Notification, 2008,
Dated: 14.09.2006

3. Office Memorandum No. J-11013/41/2006-1A 1] (1), Dated 14"
September 2010, from the Ministry of Environment and Forest,
New Delhi.

4. Office Memorandum No. J-11013/41/2006-1A 11 (1), Dated 12"
December 2012, from the Ministry of Environment and Forest,
New Delhi.

5. Resolution dated 07.02.2013 of the Board of M/s. Velammal Educational
Trust and furnished to the SEIAA.

6. Inspection of the unit an 13.02.2014 By the DEE/ TNPCB/Madurai

Whereas, your company of M/s. VELAMMAL EDUCATION TRUST. has
undertaken Project in the name and style of Velammal Medical College Hospital& Research

Institute, Madurai at S.Nos.81/1 to 10 etc Anuppandi Village, Madurai South Taluk, Madurai
District, with a total built-up area of 14.3163 square meters. '

Whereas, the above project involves construction of building/construction
project/area development and Township of more than 20,000 square meters area, the same

requires Environmental Clearance, as stipulated in the Environmental

Impact Assessment
Notification,2008, dated 14.09.2006, notified under the provisions of the Environment

(Protection) Act, 1986.

Whereas, Paragraph 1 of the Environmental Impact Assessment Notification,
2006, dated 14.09.2006, stipulaies that the construction of new projects or activities ar the
expansion or modernization of existing projects or activities listed in the schaedule of the

notification, shall be undertaken i any part of india, only after the prior Environmental

Clearance. Any violation of the provisions of the Environmental Impact Assessment
Notification,

2006 by any company or person, is an offence punishable under section 16(1)
read with section 18(1) of the Environment (Protection) Act, 1986,
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| Whereas, section 15(1) of the Environment (Protection) Act, 1986, provides that
“Whoever fails to comply with or contravenes any of the provisions of this Acl, or the rules
made or orders or directions issued thereunder, shall, in respect of each such failure or
contravention, be punishable with imprisonment for a term which may extend to five years
with fine which may extend to one lakh rupees, or with both” and section 16(1) of the said
Act provides that "Where any offence under this Act has been committed by a company,
every person who, at the time the offence was commitied, was directly in charge of, and was
responsible to, the company for the conduct of the business of the company, as well as the
company, shall be deemed to be guilty of the offence and shall be liable to be proceeded

against and punished accordingly”.

Whereas, in the context of commencing the construction of your project, without
obtaining the prior Environmental Clearance, as required under the Environmental Impact
Assessment Notification, 2006, your company vide Resolution No dated 07.02.2013

has made a written commitment that the violation would not be repeated.

Whereas, the action of your company and you as the person directly in charge
of, and was responsible to, the company for the conduct of the business of the company,
having commenced the construction without obtaining the prior Environmental Clearance, as
required under the Environmental Impact Assessment Notification, 2006 is an offence under
section 15(1) read with section 16(1) of the Envifonmer}t (Protection) Act, 1986, and

punishable under section 15(1) of the Environment (Protection) Act,1986.

Whereas TNPCB official has inspected your unit on 13.02.2014 and found that

{he Construction Works are completed and hospital is under functioning

\Whereas, the office memorandums cf thé Ministry of Ehvironment and Forestin
ine reference third and fourth cited, stipulated that credible action should be initiated on the
violation of the provisions of the Environmental Impact Assessment Notification,20086,by
invoking the powers conferred under section 19(1) of the Environment (Protection) Act,1986.
Accordingly, he state Environmental Impact Assessment Authority for the State of Tamil
Nadu, has advised to launch prosecution, for the violation of the provisions of the
Environmental Impact Assessment Notification, 20086.

in view of the above, in exercise of the powers conferred unaer Section 19(a) of
the Environment (Protection) Act, 1986, il is proposed to initiate action to file compliant
agai-nst your company and against you and to launch prosecution against the company and
against you as the person direclly in charge of, and was responsib1e"lo the company for the
conduct of the business of the company, when the offence was committed.



o Therefore, you gre hereby directed to show cause, within 15(Fifteen) days as to

I why prosecution should not be launched by filing a complaint, as per the powers conferred

~ under section 19(a) of the Environment (Protection)Act, 1986,against your company and
against you for the offence committed in violation of the provisions of the Environmental
Impact Assessment Notification,2006, which is an offence under section 15(1) read with
section 16(1) of the Environment (Protection) Act,1986, and punishable under section 15(1)
of the said Act.

It is informed if no reply is received within the time limit fixed above it would be
construed that your company and you do not have any satisfactory explanation to offer in this

matter, and appropriate action would be initiated in accordance with law.

e

(p- prp0* ] 012

District Environmental Engineer,
Tamil Nadu Pollution Control Board

Madurai
To @\\\\

et
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1. Ws. Velammal Educational Trust,
Velammal Medical College . Hospital & Research Institute
Represented by its Ghaimman Cum Managing Trustees  Thiru M.V.Muthuramalingam
Having Office at Velammal Village, Madurai, Tutucorin_Ring Road,

Anuppandi, Madurai 625 008.

Chairman Cum Managing Trustees
M/s. Velammal Medical College  Hospital & Research Institute
Velammal Village, Maduraj, Tutucorin. Ring.Road,

Anuppandi, Madurai 625 009.
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TAMIL NADU POLLUTION CONTROL BOARD

(e The Dhistoet Eovironmental Engineer,
INIC Doard, Kappadur, Madarn - 625008

[‘mr,;\n,l-‘.N,\..‘ﬂl)lT/lll,flﬂ':lr'fl'l DCBAMDUMN2020, Dated: 19/03/2020,

Nir,

THPC Board - Madurai - Industries - Issue of Show Cause under

Section 25 of the Water (Prevention and Control aof Pollution) Act, 1974 as
amended (n 1988 to the unit of M/s Velammal Medical College and Hospital,
S.F.No. 61/1, 61/2 etc,, Anuppanadi Village, Madurai South Taluk, Madura)

District - regarding.

N

.
o

\ The Water (P&CP) Act, 1974 as amended in 1988.
| =

.amedical Waste Management Rules, 2016
1~epection of the unit by DEE, & AEE, TNPCB, Madurai on 13.03.2020.

FEXBHE

Tamitnady Poliution Centrol Board serves this Notice to you for contravention of
Section 25 of the Water (Prevention & Control of Pollution) Act, 1974 as amended.
wherezs 25 per Section 25 of VWater (Prevention & Control of Pollution) Act, 1974 as
smencec, no persen shall without prior consent of the State Board to establish or take any
stens o estzblish eny industry, pperation or process Or any treatment and disposal system
wehich < Lkely 1o cischarge sewage or trade effluent into stream or well or sewer or land.
winereas during inspection of the unit of M/s Vvelammal Medical College and Hospita,
S F.lo. £1/1, 61/2 etc., Anuppanadi Village, tadurai South Taluk, Madurai District, on
13.02.2020, the (oliowing were observed.
(4 The urt wac under operaton without obtaining Consent of the Board as required
sriser Section 25 of Water (Prevention & Control of Pollution) Act, 1974,
(%, The unt hzo not ubleined authorization from the Board as required under Biomedical
Wecte Luthonsation Rules 2016 for the handling and disposal of Blomedical waste.
(%) The vewage treatment plant 1 & 11 was not under operation except the acration tank.
(4] Diwnosel of partizlly treated effluent was aico noticed In the adjascent areas.
(5 Tt Effluent Treatmenl Plant provided for the Laundry has not been properly
vperslic and maintzined by the unit.

(G) The other colid waste was found o be dumped In the open yard without proper
Segreqalion,

7) The e ‘
(7) The unit has not oblained / spplied for Authorisatlon under Hazardous and Qther
et g . . . 2 C.
Yiacte Management and Handling Rules for the disposal of Hazardous wast
2 > Waste,

(B) Trade effluent from the c
the hospltal has not bheen collec n n
5 2 ecle
plant. cted and treated in the treatment

Lbf the unit s ray r e

1l cont (.‘llillg unde Secl on 25

There 0’ Wa[E (P]’ Ve
e

of Pol and Control
ollution) Act 1974 as amended In 1988 wihich s il

Nt
read with 45A of the Act with | an offence punighaple under SO0 i
PR mprisocnment for a term which sha|| not pe less than one year and



- e
SE
SIX Months
+ but whijch
With an adgqit o0 BREGHE o gy Years and with fine ang ;
Itional fine Which m N case the fy, YpeeT)
Such faj) ay extend tq five thousa d i
dilure Continues aft Nd rupees for every da LTS
atter the convictiop for the first Y dur ihi
Hence, YOU are rg AR i
Of the Notice as tq wh e 1 iy cause within seven days from the dat
sh % pPenal actlon for the offen d € of rec&iDt
ould not pe taken C& under Section

44 read with 454 of

i the Act
'er from the contraventions of conditions under Sect;
10n

b T
District Enfi

nrironmental Engineer (i/c),
TNPC Boar A\Madurai

To 1 O%’?WO !
The Managing Director,

M/s Velammal Medical College and Hospital,
Anuppanadi Village,

Madurai South Taluk,

Madurai District
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21 of the Air (Prevention & Co

amended, no person shall wi
Industrial plant in the Air
Air Pollution control area with the

S.F.No. 61/1, 61/2 etc., Anuppanadi village,
13.03.2020 the following Were observed.

Control of P
section 37 of the said Act with

and si

notice as to why penal action
of the Act should be initiate

Air (Prevention and Contro

considered that you
and action will be taken for the

connection etc.,
Act, 1981 as amended In 1987.
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TAMIL NADU POLLUTION CONTROL BOARD

Olo. :::klc)l)‘isn'icl Envitonmental Engineer
PC Boord, Kappulur, Madurai - (:éﬁ()()ﬂ

Pmc.Nn.F.N:\.Ml)l_llltl;/l)l",l?,fl‘NI’(Tll/M1)[1/,\/2"2"‘ Dated: 19/03/2020

Sir,
Sub: TNPC Board - Madural - Industries - Issue of Show Cause Notice und
» under

Section 21 of the Alr (Preventlon and Control OF Pollution) Act, 1981 as
amended In 1987 to the unit of M/s Velammal Medlcal Coliege'and HO; ital
S.F.No. 61/1, 61/2 etc., Anuppanad| Village, Madural South Taluk MadFl:raI’

District - regarding

Ref: (1) The Air (P&CP) Act, 1981 as amended In 1987,

(2) Biomedical Waste Management Rules, 2016 -
(3) Inspection of the unit by DEE, & AEE, TNPCB, Madural on 13.03.2020.

o ok o oK oK

to you for contravention of Section

ntrol of Pollution) Act, 1981 as amended In 1987.

f Air (Prevention & Control of pollution) Act, 1981 as
e Board, to establish or operate any
¢ Tamil Nadu is declared as |

Tamilnadu Pollution Control Board serves this Notice

Whereas as Pper Section 21 ©
thout the prior Consent of th

pollution Control area. The entire state 0
date effect from the 1st day of October 1983.

f the unit of M/s velammal Medical College an
Madurai South Taluk, Madurai District, on

Wwhereas during inspection © d Hospital,

ing consent of the Board as required under

1. The unit was under operation without obtain
1 of the Air (P&CP) Act 1981 as amended.
ovisions of the Section 21 of the

ded in 1987 which is an offence punishable under

ot be less than one year

Section 2
Thereby, you have violated the pr
ollution) Act, 1981 as amen
imprisonment
ded to six years and with fine.

within seven days from the
shable under section 37 read wit
rovisions of the Section 210

Air (Prevention and

for a term which shall n

x months but which may exten
show cause

date of receipt of this
h Section 31A
f the

Hence you are directed to
for offences puni
d against you as violator of the p
) Act, 1981 as amended In 1987.

within the prescribed period
travention

| of Pollution
ipt of any reply
n to offer for the above sald con
Electricity Board power supply, water
ol of pollution)

It is informed that non rece will be =
have no satisfactory explanatio

disconnection of

to your unit under Section31A of the Air (Prevention and Contr

The recelpt of this proceeding shall be acknowledged.

A
I"En ineer (1/€)

nv onmenté
TNPC Boar madural




To

The Managing Director, ital
M/s Velammal Medical College and Hospital,
Anuppanadi Village,

Maduraj South Taluk,

Madura| District
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FAMIL NADU PO TUTION CONTROL BOARD

From To

*‘The Managing Director, i
M/s Velammal Medical College, Hospital
and Resenrch Institute, ,[
Anuppanudi Village, :

Dr. RJayamurugan M.E., Ph. B
District Entvironmental Engincer (ife),
Tamil Nadu Pollution Control Board,

Kappalur. _ . Il
Madurai - 625008. Madurai South Taluk,
|
Lr.No: F.]H?.Ii\"]DU/DEE‘!'I'Nl’('B/HCF/MDU/.?UZ() dated !7'04'2020f
' I
Sir.

Sub: O/o DEE. TNPC Board, Madurai — Health Care Facility — M/s ’Vulummal
Medical College Hospital and Research [nstitute, S.F.No. 61/1, 61/2, etc.,
Anuppanadi Village. Madurai South Taluk, Madurai District — Pcta:]a

requested - regarding !
f

Ref: Your application for C'T'O Direct No. 4297687 dated 24.06.201Q
|
|
|
!

o e sk g

Itis informed that, the unit M/s Velammal Medical College. Hospital and Rr.'seau,h
institute, Anuppanadi Village. Madurai South laluk, Madurui District was inspected. on
13.05.2020. During inspection. the unit was instructed to furnish. certain details in cénnecfion
with the unit’s application secking Consent uf the Board, But the unit has not f'urmshL:d the

details as per the instruction. Hence you are requested to fumnish the following dem[b 1o this
i

OfTice immediately. i
!

1. Survey numbers of the medical coll cge. hospital and research institute pcrmlttcd 4s per

the Environmen:al Clearance, and surv ¢y numbers covered by the entire med:u:l college,

hospital and research institute at presciit, :

|

J

Total built up area in the Environmental Clearance and total built up area as per the
!
construction project exccuted al present. i
1 - . - - l

3. Name of blocks permitted in the Environmental Clewrunce und actually constructed.
o

4. Built up area for each biock along wich built up areq permitted in the Environmental
) !
Clearance. |
i

5. Details on additional buildings construcied b by the Masagement, other thuan permitted in
1
the Environmentn] Clearance. ‘

|
[
I
]
I
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)5 :

6. Copy of the building plans approved Local planning authority / other-statutory

departments to be furnished.
7. Built up area of the additional buildings which are under construction stage at present if

any.,

8. Copy of the amendment or clarifications obiained if any for the additional built-up area

With respect (o (he Environmental Clearance obtained earlier.

Receipt of this letter may kindly be acknowledged,

v
Dﬁct wironmeh?riﬁ:ingincw (i/c).
TNHC Board, Maduraj

Copy submirted to ' \‘7’09'()“
. \ I
1. The Member Secretary, :
Tamilnady Pollution Contro] Board,

No. 76, Mount Salaj,
Guindy. Chennaj — 600 032

Sl
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3 i To

i The District Environmental Engineer,
) i _' Tamil Nadu Pollution Control Board,
i Madurai Distnict.

23 :
t o Dezr Sir,

Sub: Reply to your Show cause notice —reg.

We as, M/s.
61/1.6172,61/3,61/4,61/5,61/6,61/7,61/8,
9C,63/10,63/11,64/1 ,64/2,64/3,64/4,64/6,64
124 66/1,66/4,66/5,70/1
1/6B1A,71/681 B,71/6B2,72/1,72
2/5B2,72/10,72/11A,72/1 1B,72/12,72/13,7
4£(P),80/3A,80/5,81 ﬂ(P),BO/S,SO/Q,SO/IO,SO/] 1,80/19,

Ref: Proc.No.F.NA.MDU/RL/DEE/TNPCB/MDU/A/2020.  Da
Pmc_No.F.NA.A-meRL[DEEerPCB/MDUM/‘zozo. Dated: 19/

Velammal Medical College Hospital
61/9,61/1 0,62/4,62/5A,62/6,62/7,63/1,63
/7A,64/7B,64/88,65/2,65]8A,65!l 1,65/12A,65/12B,65/13,65/

A_70/1B,70/2A,70/2B,70/4A,70
/2.72/3A,72/3B,72/4A,72/4B,
3/3(P), 73/4A(P),73/4B,73/10(P),73/11(P),73/

L
[DUCATIONAL TRUET
thought

driven by 2

Date: 292 .5 o 8o

ted: 19/03/2020
03/2020

and Research Institute, AS_F_ No.
/3,63/6,63/9A,63/9B,63/

/6(P),71/1,71/2A,71/2B,71/3,71/4A,71/4B,71/5,1
72/4C,72/4D,72/5,12/6,72/7,12/8,72/9A,7
12(P),73/13,73/1

80/20A, Anuppanadi Village, Madurai South

Taluk, Madurai District. The following are the Reply for the Show cause notice.

The unit was under operation without
obtzining Consent of the Board as required
under Section 25 of Water (Prevention &
Control of Pollution) Ac, 1974.

1.

We have applied for obtaining consent of the
Board through OCMMS with application
number 4297687 which is In progress.

The unit was under operation without
obtaining Consent of the Board as required
under Section 21 of Air (Prevention & Control
.| of Pollution) Ac, 1981,

We have applied for obtaining consent of the
Board through OCMMS with application
nnumber 4297687 which is In progress.

The unit has not obtained authorization from
the Board as required under Biomedical Waste
Authorization Rules 2016 for the handling and
disposal of Biomedical waste,

We h§ve applied for Biomedical Waste
Alxmomqﬁon through OCMMS with
application number 6729128 which is In
Progress.

The sewape treatment
' tent plant I & II was no
under operation except the acralion tank t

During the time of inspection, our sewage
chatmg:r_:t- plant I & 1I are under maintenance
work. Right now, ws are operating and

Disposal of partiall
c Y treated cf
noticed in the adjacent arcas, cflluent was also

maintaining the plant properly,

Due to failure of i :
_ pump in out treatment plan
Some partially treated effluent was SpﬂlI;d IE

il BRI [

ad
Jacent areas. We have replaced the pump




Without propyer

The unit |ia3 not obtained
Authorimlion
Was

te Managcmcm and Hap

For Velamma Medical College Hospital and Rese

Trcmmc: U Many
Proy
L un y 0 proper|
mmnlmncd by 1) il

‘_-‘7‘\ h
> + ¢ other go1g Waste wos T

under Hazardous md  Other

N the treatmeny plant,

ided Tor (he
Operated ang

Segregalion,

ﬁpplicd for

dling Rules for
[

tal hag not been

ISRIAL MEDICAL COLLEGE HOSPITAL

Pt :S:FFSEAEL'H IHSTITUTE, [enoUR..
1 = L

YR BRALLR N
Chiel adreinic s,

hump with ey

malntainin the plant pro erly,
—-\___H\LLE_/

Collection point 4

EDUCATIONAT

TRUST
a]rl-,-ﬂ_n by 4 '}”"ﬂ‘ih
0 apilled viarer R —
s —T-"--._.._ﬁ—u_—...

of lnsﬁﬁr?rlmpflm
WA under pump fm'llrrc‘
light nov., we have replaced the
one  and uperating and

0 0o collecling glher solid waste in our

nd then segregated and

will
Aulhorizulio
order,

apply  for Hazardous Waspe
n once afler getting the consent

As  per TNPCR instmctions,

collecting ang treating the Trade effluent
from our hospital,

arch Institute,



— K>
ANNEXURE- == V >
T ai il
Buildings covered {n ;
; i) bR Approval issued as per the Local _b%q [ Prasent . Stabis
A Facility Area m* ¢ o | Remarks
T i i Fad"w Area B
Hospital Main Block - Hospital Main Block (B+G m
(B+G+3 Floors) -1 No Floors) 1 Nos +G+3 | 62132.64 Completed-Under
Number of beds-900 op%auon
l:It;Zprita! Main Block 4 & 5% | 27777.65 | e Gbnstructed witho
Obtaining EC
‘ e Completed-and
i - under operation
‘ l(r(‘;:g l::’igoar‘so)d; No } :‘;tlme Block (G+3 Floors)-1 | 23805.18 | Completed-Under
' operation
?gt;r;;:;iu;e'“t;uuldmg - ;nimal house building (G | 232.31 Completed-Under
oor) -1 No operation
Mortuary Building - Mortuary Building (G Floor) — | 423.50 Completed-Under
{6 Hopt) . g 1 No operation
Work shop & Work shop (G Floor)- Not | 328.05 :
(G Floor) -1 No constructed
Dining& Kitchen Building - Dining& Kitchen Building 11910.06 Completed-Under
(G+3 Floors) —2 Nos - (G+3 Floors) —2 Nos operation
Staff Quarters 3 BHK - Staff Quarters 3 BHK (Stilt + | 5053.86 Completed-Under
(Stilt + 7 Floors ) — 1 No 7 Floors )—1 No operation
Staff Quarters 2 BHK - Staff Quarters 2 BHK (Stilt + | 7010.4 Completed-Under
(Stilt + 5 Floors ) —3 Nos 7 Floors ) — 3 Nos operation
Staff Quarters 2 BHK - Staff Quarters 2 BHK (Stilt + | 5118.2 Completed-Under
(Stilt + 6 Floors ) —2 Nos 7 Floors ) — 2 Nos operation
9a - staff Quarters 2 BHK | 1244.00 Completed-Under
\ \ (Ground + 3Floors ) —1Nos operation
10 Boys hostel - Boys hostel (G+3 Floors) — 2 3716.16 Completed-Under
( (G+3 Floors) — 2 Nos Nos operation
J 11 Boys hostel - Boys hostel (G+Z Floors) — 1 | 6896.96 Completed-Under
r (G+6 Floors) — 1 No No operation
12 Girls hostel - Girls hostel (G+7 Floors) — 1 4141.42 Completed-Unde'
{ (G+4 Floors) —1 No ' No | operation
13 Girls hostel - Girls hostel (G+4 Floors) = 1 4776.88 Completed-Unde
{G+4 Floors) —1 No No , operation
14 Library Building - Library Building (G+4 Floors) | 6595.76 Complr::ted—Unde
(G+3 Floors)—1 No —1No operation
15 individual House - .- | Individual House (G+1 Floor) | 777.9 Comph'ated-Unde
r (G+1 Floor) —3 No %" | =3 No © operation
16 Maintenance Office - #J.Maintenance Office (G+1 | 243.74 Complt_eted~Und£
\ (G+1 Floor) -1 No ‘Floor) —1 No operation
17 =1 | - Nursing Collage Block Not Completed-Und:
( \ "'“‘., Furnished operation
18 - - Laundry Building Not Completed-Und
\ \ 5 Furnished | operation
\ Built up area Actual Built upgparea : Not | 171184.67
\ 143163.015 sq.m Furpished =~ sqm.
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¢ TAMIL NADU POLLUTION CONTROL BOARD
‘Proc No.: T1 [TNPCB/F.20973 & F.DZ453/BMW1MM23 dt: 10.04.2023
Sub: TNPCB - BMWM - M/s. Velammal Medical College Hospital and Research
Institute, Anuppanadi, Madurai South Taluk, Madurai District- Showcause under

Section 5 of the Environment (Protection) Act, 1986 issued for the violation of )
provisions of the Bio-medical Waste Management Rules, 2016 as amended -
Regarding. i

Ref: 1. Bjo-medical Waste Management Rules, 2016

1
2. Orders of the Hon'ble NGT in O.A. No. 08 of 2021 dated 19.01.2023
3. Lr. NoF.MDU-1821/DEEfI'NPGB/MDU/2023 dated 14.02.2023

4. E-mail received from DEE/MDU dated: 15.03.2023

Fedede e dode ek ek sk de

Whereas, the Ministry of Environment, Forest and Climate Change, Government
of India, in exercise of the powers conferred by Section 6, 8 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986) notified the Bio-Medical Waste Management Rules,
2016 and amended in 2018.

Whereas, the HCF .M/s. Velammal Medical Collége Hospital and Research
Institute, Anuppanadi, Madurai South Taluk, Madurai District has remitted the
Environmental Compensation (for the period 13.03.2020 to 17.06.2021) of
Rs. 86,62,500/- on 30.08.2021 levied under section 5 of E(P) Act,1986 for the
non-compliance of the provisions of the BMWM Rules, 20186.

Whereas, the Hon'ble NGT in its order dated 19.01.2023 has directed the
following:

“Para 2: The objection of the leamed counsel for the applicant is that the
environmental compensation arrived by the Joint Committee is only upto a particular
date and the project proponent is continuing to violate and that also should be taken into
account.

Para 3: So tﬁe TNPCB is directed to make note of the same and appropriately
fake action as per law. The TNPCB is also directed fo fumish a report regarding the

action taken and action to be taken”.

IWhereas, the DEE/MDU has inspected the said HCF on 13/02/2023 and vide

reference 2" cited has reported the following non-compliances:

e The HCF is yet to obtain Consent under the Water (Prevention and Control of
Pollution) Act, 1974 & Air (Prevention and Control of Pollution) Act; 1981 s

= The HCF is yet to obtain Bio Medical Waste authorization under BMWM Rules,
2016

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068

=== Arm QW;M_.}W



Based on the above, the DEE/MDU vide email dated: 15.03.2023 has
recommended for the levy of Environmental Compensation for the period from
17.06.2021 to 14.03,2023 for the said non-compliance of the provisions of the BMWM
Rules, 20186.

- Whereas, as per the G.O (Ms.) No.77 dated 28.10.2020, the TNPCB has
assessed the Environmental Compensation of Rs. 35,77,500/-(Rupees Thirty Five lakhs
Seventy 'Seven Thousand and Five Hundred only) to the HCF for the period from
17.06.2021 to 14.03.2023 based on the CPCB methodology for assessing
Environmental Compensation for the Health Care Facilities for the non-compliances of
the Bio-medical waste Management Rules, 2016. :

Now, therefore, in view of the above facts and in exercise of the powers
delegated to TNPCB, under Section 5 of the Environment (Protection) Act 1986, you are
hereby directed to show cause as to why the Board shall not recover the Environmental
Compensation of Rs. 35,77,500/- for the period from 17.06.2021 to 14.03.2023
against you for the non compliance of the. provisions of the Biomedical Waste
Management Rules, 2016 as amended. A reply to the show cause notice shall be
furnished so as to reach to this office within 15 days from the receipt of this notice,
failing which the TNPCB will be constrained to initiate action as deemed necessary and

appropriate in the circumstances under the Environment (Protection) Act 1986, as
amended.

The receipt of the proceedings shall be acknowledged.

1ol42Z,

For Chairperson

To ' @
The Managing Director

7 \a®
M/s. Velammal Medical College and Research Institute, “\u‘\
Anuppanadi Village, Madurai South Taluk, Madurai District

Copy to

1. The Joint Chief Environmental Engineer (M),
Tamil Nadu Pollution Control Board,
Madurai

2. The District Environmental Engineer,

Tamil Nadu Pollution Control Board,
Madurai



BEFORE THE HON’BLE NGT (SZ),
CHENNAI

Original Application No.08 of 2021 (SZ)

Meenava Thanthai K.R.Selvaraj
Kumar, Meenavar Nala Sangam,
Rep by its President,

M.R. Thiyagarajan

...Applicant
Versus

State of Tamil Nadu

Through the Chief Secretary,
Government of Tamil Nadu, Secretariat,
Chennai — 600 009

and 3 Others.

...Respondents

REPORT FILED ON BEHALF OF THE
2" RESPONDENT — TAMIL NADU
POLLUTION CONTROL BOARD

Advocate for Respondent: TNPCB
Thiru. Sai Sathyajith
BSC, Chennai.

Dated: 11.04.2023

Date of hearing: 12.04.2023
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